3531 " Papers Laid
[Shri L. N. Mishra]
1954. [Placed in Library,

see No. LT-554/67].

(2) A copy of the Revised Esti-
mates for the year 1986-67 and
Budget Estimates for the year
1967-68 of the Employees’
State Insurance Corporation,
under section 36 of the Em-
ployees’ State Insurance Act,
1948. [Placed in Library,
See No. LT-545/617.]

(3) A copy of Government Reso-
lution No. WB-2(3)|67 dated
the 3rd June, 1967, publish-
ing Government's decisions
on the recommendations made
by the Central Wage Board
for Iron Ore Mining Indus-
try. (Placed in Library, See
No. LT-5468/67].

(4) A copy of Government Resolu-
tion No. WB-2(4)|67 dated the
3rd June, 1967, publishing
Government's decisions on the
recommendationg made by the
Central Wage Board for
Limestone and Dolomite Min-
ing industries. [Placed in Lib-
rary, See No. LT-547/67].

AMENDMENT TO INDIAN ADMINISTRATIVE
Service (PAy) RuLEs; ETC.

The Deputy Minister in the Minis-
try of Home Affairs (Shri K. 5, Rama-
swamy): On behalf of Shri Vidya
Charan Shukla,

I beg to lay on the Table:

(1) A copy of Notification No.
G.SR. 696 published in
Gazette of India dated the
13th May, 1967, making cer-
tain amendment to Schedule
III to the Indian Administra-
tive Service (Pay) Rules,
1954, under sub-section (2) of
section 3 of the All India
Services Act, 1851. [Placed in
Library, See No. LT-548/67].

(2) A copy of the Defence of
India (Amendment) Rules,
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1987, publishdd jn Notification
No. G.SR. 781 in Gazette of
India dated the 26th May,
1867 under gection 41 of the

Defence of India Act, 1962
[Placeq in Library, See No.
LT-549/67].

12,57 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRD REPORT

Shri Khadilkar (Khed): I beg to
present the Third Report of the Com-~
mittee on Private Members’' Bills and
Resolutions.

ELECTIONS TO COMMITTEES

(i) CENTRAL ADVISORY BOARD OF
EbpucaTtion

The Minister of Education
Triguna Sen): I beg to move:

“That in pursuance of paragraph
3(2) (d) of the late Depart-
ment of Education, Health
and Lands Resolution No. F.
122-3|35-E dated the 8th Aug-
ust, 1935, as amended from
time to time, the members of
Lok Sabha do proceed to
elect, in such manner ag the
Speaker may direct, four
members from among them-
selves to serve as members of
the Central Advisory Board
of Education, subject to the
other provisions of the said
Resolution.”

Mr. Speaker: The question is:

“That in pursuance of paragraph
3(2) (d) of the late Depart-
ment of Education, Health and
Lands Resolution No, F. 122-3]
35-E dated the 8th August,
1935, as amended from
time to time, the members of
Lok Sabha do proceed to
elect, in such manner as the
Speaker may direct, four
members from among them-
selves to gerve as members of

{Dr.



